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for corrpounding of offence conrmitted under Section 221 & 213 of the Companies Act, 1956.

meriled coDsideratioD

Ordered Accordingly

Date; July \\ ,2017

4. Subsequently, vide Notiflcation No. 4-45011/14/2016-Ad. IV dated 01.06.2016, issued by

the Ministry of Corporate Affairs, New Delhi, the Central GovernDleDt has constituted the Natiorral

Company Law Tribunal and dissolved the erstwhile CompaDy Law Board w.e.f. 01.06.2016.

5. The applicants above nanrcd have remitted the total conrpounding fees ofRs.10,000/- with lhe
newly constituted offrce of tlre National Company Law Tribunal, Pune Bench i.e- after dissolution of
the CoDrpany Law Board-

6. llavirrg regard 10 the lacls and circunlstances ofthe case, the offence committed urrder section

227 & 2ll of the Conrpanics Act, 1956 by the Auditor of the Company named above, is hereby

7. Thereforr, Rcgislra| of Conrpanies, Pune is hereby directed to take furlher acliof as provided

under secrion 62lA(lXc)(d) of lhe Conrpanies Acq 1956.

l. Accordingly. thc offcnce commitled under section 227 & 2ll oflhe Companies Act. I956 as

sl.led and explaincd abovc has t cen ordered oD lT.05.20l6tobcconrpoundedagainsttheAuditorof
thc Company or paynrent of lts.10,000/- by each.

B.S.V. PRAKASH R
Member (Judicial)
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